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Order

We have heard learned counsel at some length and there is consensus between
them that reply to the main petition has to be filed within two weeks, with a copy in
advance to the counsel opposite. Respondent No. 1 shall also file reply to the waiver
application additionally, as Respondent No. 2 has already served a copy of the reply to
the application on the applicant - petitioner. Let the same be filed in the registry.
Needful shall be done within a week, Respondents No. 3 & 4 have already filed their
reply,

2. However, filing of reply to the main petition or the application shall not prejudice
the rights of the respondents under any other provision of law including Sec. 45 of the
Arbitration and Conciliation Act, 1996.

3. U I26lPBl20L6 shall be taken up with the main case.

List for arguments on 09.11.2016.
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